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APPENDIX – IV A
[See proviso to Rule 8(6)]

E AUCTION SALE ON 29.12.2025
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-auction Sale Notice for Sale of Immovable Assets under Securitisation and Reconstruction of
Financial Assets And Enforcement of Security Interest Act, 2002 Read with Proviso to Rule 8(6) of the
Security Interest (Enforcement) Rules, 2002.

DESCRIPTION OF IMMOVABLE PROPERTY
(Immovable asset)

Tender No:SBI/SARB/2025-26/147
Property ID: SBIN200056531325
Name of the Title Deed Holder: Mrs.Jasmine Kshetrimayum W/o Mr. Deepak Raj Kumar and Mr.Deepak
Rajkumar S/o Mr. Raj Kumar Khelen
SCHEDULE ‘A’ PROPERTY :
ITEM-1: All that piece and parcel of immovable property bearing Khata No. 295/293/292 of Bruhat Bangalore
Mahanagara Palike, Old No.292 & No.293/1 of Byatrayanapura City Municipal Council and situated at Jakkur
Gramatana, Yelahanka Hobli, Bangalore North Taluk measuring east to West 63 feet, North to South (120+115)/
2 feet in all measuring 7403 sq feet and bounded on: East by: Property belonging to Sri. Subbarayappa
West by: Property belonging to Sri. Jayaramaiah & Brothers, North by: Property belonging to Sri
Ramachandrappa, South by: Property belonging to Smt.Chikka Akkayamma
ITEM-II :All that piece and parcel of property bearing Khata No.294/292/291/290 of Bruhat Bangalore
Mahanagara Palike, Old Khata No.293/291/290 and 294/292/291 of Byatarayanapura City Municipal Council,
measuring about 10,206 sq.feet, situated at Jakkur Village, Yelahanka Hobli, Bangalore North Taluk, and
bounded on:East by: Property belonging to Smt. Akkayamma and Smt. Kempamma,West by: Property
belonging to Sri. Muniputtanna & Kempanna,North by: Property belonging to Sri P.Ramachandrappa
South by: Property belonging to Smt. Akkayamma and Smt Kempamma
ITEM-III :All that piece and parcel of Residential Property bearing Khata No. 360-1/358/357 of Bruhat Bangalore
Mahanagara Palike, situated at Jakkur Gramatana, Yelahanka Hobli, Bangalore North Taluk, earlier Khata
No. 360/358/357 Issued by the Byatrayanapura City Municipal Council, measuring East to West (14.5+
23.5)/2 feet North to South (32+31)/2 feet (East 32 feet, West 31feet), and bounded on:East by: Jakkur,
Yelahanika Road, West by: Property belonging to Sri Muninanjappa alias Abbaiah now Sri. Subbrayappa,
North by: Property belonging to Sri Rama, S/ Sri.Hemanna, South by: Property belonging to Smt. Munitayamma
ITEM-IV : All that piece and parcel of Residential Property bearing Khata No.359/357/356 of Bruhat Bangalore
Mahanagara Palike, situated at Jakkur Gramatana, Yelahanka Hobli, Bangalore North Taluk, earlier
Kaneshumari No.240/465/270, measuring East to West 30feet, and North to South 30 feet, totally measuring
900sq feet and bounded on: East by: Property belonging to Smt. Anandamma, West by: Property belonging
to Smt. Akkayamma, North by: Property belonging to Sri Munianjanappa alias Abbayappa,South by: Property
belonging to Sri Angathatti Muniyappa.
SCHEDULE-‘B’ : (Description of Property hereby conveyed)
Item No.1: a) Residential Apartment: Apartment No. 107 in the First-Floor measuring built up area of about
1050square feet, consisting of Two Bed Rooms, bathrooms, Hall, Kitchen, situated In the Residential Complex
“PARTH OYSTER”
Appurtenances: Along with exclusive right to one covered car parking space, in the stilt floor of the building.
Item No.2: An undivided2.01% equivalent to 449sq, feet share in the land comprised in the Schedule “A”
Property (The said Apartment has RCC Roofing, Vitrified Tiles with Aluminum Windows).

Place: Bengaluru
Date: 21.11.2025

Notice is hereby given to the public in general and in particular to the Borrowers/Guarantors/Mortgager that
the below described immovable property mortgaged/charged to the Secured Creditor, the physical possession
of which has been taken by the Authorized Officer of State Bank of India, Secured Creditor, will be sold on
“As Is Where Is”, “As Is What Is” and “Whatever There Is” basis on 29.12.2025 for recovery of
Rs.1,01,40,142.00 (Rupees One Crore One Lakh Forty thousand One Hundred Forty Two Only) as on
17.11.2025 and further interest at contractual rate from 18.11.2025 with incidental expenses, costs, charges
etc., due to the State Bank of India, Secured Creditor from the Borrower Mr.Deepak Rajkumar S/o Mr. Raj
Kumar Khelen & Mrs.Jasmine Kshetrimayum W/o Mr. Deepak Raj Kumar

Authorized Officer’s Details:
Name: Sri. Vivek Raina
E-mail Id: sbi.05173@sbi.co.in
Mobile No: 8197025366
Land Line No. (Office): 080-25943678

Sd/- Chief Manager & Authorised Officer
State Bank of India

The sale shall be subject to provisions of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with Security Interest (Enforcement) Rules, 2002.
For further details regarding inspection of the property the intending bidder may contact theAuthorized Officer,
State Bank of India, Stressed Assets Recovery Branch, Building No.11/90, III Floor, Opp.Trustwell Hospital,
Near Old Shivaji Theatre, J C Road, Bengaluru -560 002 Telephone: 080-2594-3678/3663 or Bank’s approved
Resolution Agent, M/s Sri Vari, Bangalore Representative: Sri. Mohan, Mobile No. 9916804586
To the best of knowledge of the Authorized Officer,& as per available information there is no encumbrance on
any of the above said properties. For detailed terms and conditions of the sale, please refer to the link
provided in PSB Alliance Pvt Limited, https:// baanknet.com.and www.sbi.co.in.
NOTE: Sale of property is brought under AS IS WHERE IS”, AS IS WHAT IS “ and “WHATEVER THERE IS”
condition, any dues affecting the property such as Electricity Bill, Water Bill, pending charges with respect of
Association, Transfer of E- Khatha and Property Tax etc., has to be borne by the auction purchaser.

Address of the Branch:
Building No.11/90, III Floor, Opp.Trustwell
Hospital, Near Old Shivaji Theatre, J C Road,
Bengaluru -560 002
Contact: CCO: Sri. Dayanand M. Nagashetty
Mob: 9008844891. Tel:080-2594-3678/3663
E-mail Id: sbi.05173@sbi.co.in.

STRESSED ASSETS RECOVERY BRANCH

Bid
increment
amount

Earnest
Money
Deposit
(EMD)

Reserve Price
(Below

which the property
will not be sold)

Last date for
submission

of EMD along with
KYC documents

Rs.58,00,000/- Rs.5,80,000/- Rs.25,000/- 28.12.2025
up to 4.00 P.M.

Time &
Date of

e-Auction

From 10.00 a.m.
to 4.00 p.m.on

29.12.2025

Property No.

Apartment No. 107
in the First-Floor
situated In the
Residential Complex
“PARTH OYSTER

The Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble
NCLT-Mumbai vide order dated 17th March 2023) (HDFC) issues E-Auction Sale Notice for Sale of ImmovableAssets under the Securitisation and Reconstruction of FinancialAssets
and Enforcement of Security InterestAct, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) indicated in Column (A) that the below described immovable property(ties)
described in Column (C) mortgaged/charged to the Secured Creditor, the constructive / physical possession of which has been taken as described in column (D) by the Authorised
Officer of HDFC Bank Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” as per the details mentioned below :
Notice is hereby given to Borrower / Mortgagor(s) / legal heirs, legal representatives (whether known or unknown), executor(s), administrator(s), successor(s) and assign(s) of the
respective Borrower(s) / Mortgagor(s) (since deceased), as the case may be, indicated in Column (A) under proviso to Rule 9(1) of the Security Interest (Enforcement) Rules 2002.
For detailed terms and conditions of the sale, please refer to the link provided in HDFC Bank Limited Secured Creditor's website i.e. www.hdfcbank.com

(A)(A) (B)(B) (C)(C) (D)(D) (E)(E) (F)(F) (G)(G) (H) (I)(H) (I) (J)(J)
Description of the Immovable Property /

Secured Asset
(1 Sq. Mtr. is equivalent to 10.76 Sq.Ft.)

Date of
Inspection
of Secured

Asset
&

Time

Date of
Auction
and time

Outstanding
dues

to be recovered
(Secured Debt)

(Rs.)*

Sl.Sl.
No.No.

Earnest
money
deposit

(Rs.)

Type of
Possession

Location Reserve
Price (Rs.)

Last date of
submission

of bids

HDFC Bank Limited
Branch: 2nd & 3rd Floor, Premier Plaza, 106, Rajpur Road, Opp. Astley Hall, Dehradun, Uttarakhand-248 001, TTel. : 18002100018el. : 18002100018

CIN : L65920MH1994PLC080618 WCIN : L65920MH1994PLC080618 Website : wwwebsite : www.hdfcbank.com.hdfcbank.com

HDFC BANKHDFC BANK
We understand your world

E-Auction Sale Notice

1

*together with further interest as applicable, incidental expenses, costs, charges etc. incurred up to the date of payment and / or realisation thereof.
Disclosure of Encumbrances/Claims : To the best of knowledge and information of the Authorized Officer of HDFC, there are no other encumbrances in respect of the above
immovable properties / SecuredAssets.
M/s Matex Net Pvt Ltd would be assisting theAuthorized Officer in conducting the auction through an e-bidding process. For any assistance related to inspection of the property, or for
obtaining the Bid document and for any other queries, please get in touch with M/s Matex Net Pvt Ltd, Mr. Vikas Kumar - 9650387768, E-mail: delhisales@matexnet.com Mr.
Vijay -7200538774, Email: solutions@matexnet.com, Mr. S Raju - 9150757333, Email: raju.s@matexnet.com. or Mr. Yashwant Singh Dhami, Authorised Officer, HDFC
Bank Ltd. (MobileNo. 9426794759) or Mr. Ketan Kothari (MobileNo. 7417513037).
The Bid Document can be collected/obtained from the Authorised officer of HDFC having his office at HDFC Bank Ltd. 2nd & 3rd Floor, Premier Plaza, 106, Rajpur Road Opp. Astley
Hall, Dehradun 248001 or directly from M/s Matex Net Pvt Ltd, No: 37/22, Chamiers Towers, 6th floor, Chamiers Road, Teynampet, Chennai - 600018.

Authorised Officer
For HDFC Bank LimitedDate : 27.11.2025,

Place: :Kashipur Regd.OfRegd.Office:fice: HDFCHDFC Bank House, Senapati Bapat Marg, Lower Parel (WBank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400 020.est), Mumbai-400 020.

Rs. 15,43,640/-
due as on

29.02.2024*

All that Part and Parcel of Property Being Ek Kita Makaan On Khasra No
406/1 MI, Vake Gram Jaspur Khurd, Tehsil Kashipur, District Udham Singh
Nagar Alongwith Construction Thereon Both Present & Future With
Measurements: East 25 Feet, West 25 Feet, North 24 Feet, South 24
Feet, Admeasuring Plot Area: 55.76 Sq. Mtr. / 600 Sq. Ft. & Covered
Area: 72.30 Sq. Mtr. / 778 Sq. Ft., Which Is Bounded And Butted As
Under:- East-Rasta 20 Feet Wide, West-Property Seller, North - Property
Seller, South - Property Seller

Mr. Manoj Kumar
(Borrower)
Mrs. Sangeeta Vishnoi
(Co-Borrower)

Physical 13,75,000/- 10% of Bid
Amount

15.12.2025
(10.30 a.m.

to
4.30 p.m.)

26.12.2025 30.12.2025
(10 a.m. to
12 noon)

Kashipur

Name/s of Borrower(s)/ Mortgager(s)/
Guarantor(s)/ Legal Heirs and Legal

Representatives (whether known or unknown)
Executor(s), Administrator(s), Successor(s)

and Assign(s) of the respective Borrower(s) /
Mortgagor(s) / Guarantor(s)

(since deceased), as the case may be.

Registered Office: Unit No. 1101, 11th Floor, Cignus, Plot No. 71 A, Powai, Paspoli, Mumbai – 400087
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1.
____________________RELEVANT PARTICULARS

2.
____________________

3.
____________________

4.
____________________

5.
____________________

6.
____________________

7.
____________________

8.
____________________

9.
____________________

10.
____________________

11.
____________________

12.
____________________

13.
____________________

Name of corporate debtor

Estimated date of closure of insolvency
resolution process

Corporate Identity No./Limited Liability
Identification No.of corporate debtor

Insolvency commencement date in
respect of corporate debtor

th10 December 2025Last date for submission of claims

Address and e-mail of the interim resolution
professional, as registered with the Board

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained
by the interim resolution professional

Not Applicable

Date of incorporation of corporate debtor

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Authority under which corporate debtor is
incorporated/registered

U45400DL2007PTC162354

th25 November 2025
th(Order uploaded on 26 November,2025

Address: B-508, Ekta Woods, Raheja Estate,
Kulupwadi, Borivali East, Near National Park,
Mumbai Suburban, Maharashtra 400066.
Email:anildrolia.ip@gmail.com

Address and e-mail to be used for
correspondence with the interim
resolution professional

CA. Anil Kashi Drolia
IBBI/IPA-001/IP-P-02327/2020-2021/13482

Just About Movies Private Limited

thFlat No.-502, 502-A, 5 Floor 23 Barakhamba
Road, Narain Manzil, New Delhi, India - 110001.

Address of the registered office and principal
office (if any) of corporate debtor

Name and registration number of the in
solvency professional acting as interim
resolution professional

14.
____________________

Relevant Forms and
Details of authorized representatives are
available at:

(a)https://ibbi.gov.in/home/downloads
(b)Not Applicable____________________

ROC-Delhi

Address:302-304 Regent Chambers, Jamnalal
Bajaj Marg, Nariman Point, Mumbai, Maharashtra
400021.
Email ID: cirp.jampl@gmail.com

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S JUST ABOUT MOVIES PRIVATE LIMITED

20/04/2007

Name and Signature of Interim Resolution Professional:
CA. Anil Kashi Drolia

IBBI/IPA-001/IP/P-02327/2020-2021/13482

Not Applicable

th24 May 2026

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench has ordered the
commencement of a corporate insolvency resolution process of M/s Just About Movies Private

th thLimited on 25 November 2025 (Order uploaded on 26 November2025).
The creditors of M/s Just About Movies Private Limited are hereby called upon to submit their

thclaims with proof on or before 10 December 2025 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class] in Form CA-NotApplicable.
Submission of false or misleading proofs of claim shall attract penalties.

thDale: 27 November 2025
Place: Mumbai


